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fStel VJdya Ghana ShttktaJ
(tv) The Indian Forest Service 

(Fixation of Cadre Stren-
gth) Second Amendment 
Singulations, 1946, publish-
ed in Notification No. 
G.SJL 17 in Gazette of 
India dated the 7th Janu-
ary, 1967. [Placed in the 
Library. See No. LT-134/ 
«7.]

l&M km
ANNOUNCEMENT RE. PANEL O f 

CHAIRMEN 
Hr. Speaker: I have to inform the 

Bouse that under sub-rule (1) of 
rule 9 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I 
nominate the following Members on 
Hub Panel of Chairmen:—

1. Dr. D. S. Raju,
S. Shri P. K. Deo,
5. Shri K. Manohar an
4. Shri C. K. Bhattacharyya,
K. Shri Gurdial Singh Dhillon, 

and
6. Shri Bal Raj Madhok.

u m  i n
COMMITTEE ON PUBLIC UNDER-

TAKINGS 
Thirty-seventh, Thirty eighth and 

Thirty-ninth Reports 
Secretary: The Chairman, Com-

mittee on Public Undertakings pre-
sented to the Speaker on the 3rd 
March, 1967, the following Reports:—

1. Thirty-seventh Report of the 
Committee on Public Under-

takings on the Hindustan 
Shipyard Ltd.

2. Thirty-Eighth Report of the 
Committee on Public Under-
takings on the Pyrites and 
Chemicals Development Co.

Ltd.
i .  Thirty-Ninth Report of the 

Committee on Public Under-
takings on the Bharat Heavy 
Electricals Ltd.

Ifee Speaker ordered printing; pub-
lication end circulation o f these R e- 
ports under rule 280 o f the Rules o f 
Procedure and Conduct o f Business.

I lay a copy eaeh o f  those three 
Reports on the Table o f the House.

12.391 bn.

ANNOUNCEMENT RE; PANEL OF 
CHAIRMEN—contd.

Shri Hem Barua (Mangaldai): In 
the panel of names you have an-
nounced, is there a Lady Member?

Mr. Speaker: Unfortunately n a

Shri S. M. Banerjee (Kanpur): 
There should be one.

Mr. Speaker: Next time I an-
nounce it we will have a lady Mem-
ber also.

Shrtmatl Tarkeshwarl Sink*
(Barh): Add him. It will compen-
sate for everything.

12.301 hrs.

PERSONAL EXPLANATION BY 
MEMBER

(Shri Masctni)

Shri M. R. Masani (Rajkot) Mr. 
Speaker, Sir, I was sorry to learn 
that yesterday, after I and other 
members of the Opposition had left 
thd House during the election of the 
Deputy Speaker, the Prime Minister 
chose in our absence to say certain 
things which are at variance with 
the truth. Since she has misquoted 
what I had said to her whan I saw 
her at 11 a .m . on the 27th March, 
with a view to creating prejudice 
against me, I wish to state the cor-
rect facts by way of personal «xpla* 
nation.



Armed CHARRAS, **8»  (SAKA) Tweet (Special 1594
Powers) Continuance 

B ill
.• •'•'jfhe JRrime Minister hat ouotod 
ttte a« saytoi that “he admitted 
to m* that there were three 
groups, large groups with large 
numbers involved, within the Op-
position who did not support their 
nomination. But he said you should not 
bother about these people” . I am 
sorry to have to say that I did not 
say anything of the kind.

When I saw the Prime Minister at
11 a .m . on the 27th, I went specifi-
cally to plead with her not to make 
any nomination from among the 
Congress Party. I told her that I 
was authorised to negotiate this mat-
ter on behalf of all seven Opposition 
parties. When she mentioned that 
several people had b'en to her to say 
(hat they did not accept Mr. Kunte,
I asked her to tell me who those peo-
ple wrre. She said she was not at 
liberty to mention their names as 
they did not wish their names to be 
mentioned. 1 told her that this was 
very strange and rr quested her not 
to take any notice of such unautho-
rised persons I assured her that 
Opposition unity was there and 
would, in any event b-> re-established 
completely by the time we met her 
at 5 p.m . that afternoon.

I am sorry that the Prime Minister 
also told the House that “the position 
last night was not at all clear” after 
all of us including Mr. Gopalan and 
Mr. Ananda Nambiar t>f the Left 
Communist Party, had specifically 
told her at meeting with her at her 
initiative at 5 p.m . that afternoon that 
the Opposition was complrtely united 
behind Mr. Kunte.

12.33 hrs.
ARMED FORCES f  SPECIAL

POWERS) CONTINUANCE BILL 
Mr. Speaker: Shri Chagia.
The Minister o f Par'lanwri'ary 

Affairs and Communications (Dr. Ram 
«ntih*g Singh): On behalf of Shri 
M. C, Chagia, f  beg to move:

“That the Bill to continue the

Armed Forces (Special Powers 
Regulation, 1958, for a further 
period, be taken into considera-
tion".

¥T® tm  ( W M  )  :
Ha* sftr ^ tt $  i

Mr. Speaker: Motion moved:

“That the Bill to continue the 
Armed Forces (Special Powers) 
Regulation, 1958, for a further 
period, be taken into considera-
tion” .

eft :
fashw *rt *nr 

if faqrr jflfk ar^r «rrt 
fa rr i

Mr. Speaker: We have one hour 
{or this. Later we shall continue with 
the discussion on the Food situation.

•ft WZK WTOfcft ( ^ t ) :
irrarer *r $ to r , ^  f a d i *  
f a  | ^  tfat f  ?

¥To tpt y r r  ^  sfl1 w w  
Uf f<K f a  WT TfT j  I

eft wrar w&M t : w  «ft
fcraT $ ft* ^  

5TTB & ^  fc t ^ r  f a  «P< HT ^
«t t t T grrqs f a  t  ?

xm ym r ^ » f t  *3ft 
f a  ?r*-rr |  i

Shri Ganesh Ghosh (Calcutta 
South): I want to speak on this.

Mr. Speaker: Shri Indrajit Gupta.

8hrl Indrajit Gupta (Alipore): 1 
would request you to send for the 
Minister. Otherwise, there is no point 
in speaking. ,


